MR. DEPUTY CHAIRMAN: The question is:

That The Repatriation of Prisoners (Amendment) Bill, 2011, as passed by Lok Sabha, be

taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration of the
Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIP. CHIDAMBARAM: Sir, | beg to move:
That the Bill be passed.
The question was put and the motion was adopted.
The State Bank of India (Subsidiary Banks) Amendment Bill, 2011

MR. DEPUTY CHAIRMAN: Now, we shall take up The State Bank of India (Subsidiary
Banks) Amendment Bill, 2011.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):

Sir, | beg to move:

That the Bill further to amend the State Bank of India (Subsidiary Banks) Act, 1959, as

passed by Lok Sabha, be taken into consideration.

Sir, in view of the recent developments in the international banking scenario and for better
functioning, the State Bank of India had, with the sanction of the Central Government and in
consultation with the Reserve Bank of India, entered into negotiations for acquiring the business,
including the assets and liabilities, of the State Bank of Indore. The terms and conditions relating
to such acquisitions were agreed upon by the Central Board of State Bank of India and the whole
of State Bank of Indore in the form of a scheme. Thereafter, the Reserve Bank of India has
approved the acquisition of the business of the State Bank of Indore and, in exercise of the
powers conferred by sub-section (2) of section 35 of the State Bank of India Act, 1955, the
Central Government has accorded the sanction thereto. Accordingly, the Acquisition of State
Bank of Indore Order, 2010 was notified by the Government on 28th July, 2010 and the same
became effective from 26th August, 2010. After the acquisition of the State Bank of Indore by the
State Bank of India, the State Bank of Indore ceases to exist and references to State Bank of

Indore in the State Bank of India Subsidiary Banks Act, 1959 have become redundant. It is,

41



therefore, proposed to amend The State Bank of India Subsidiary Banks Act, 1959 to omit any

such references. The present Bill seeks to achieve these objectives.

The question was proposed.

3ft IR AT (TTRATT ) : SUFHIUNT FB G, WRATT TT dep (TN §eb) HeATeT
fagrra, 201 AT HY Sft 981 ) 910 8, I9d AR T 4% 3iTh $aR BT A1 TG BIdh
I8 99 e 9% i gfea oifw $fsar & wu # uRafda 81 ver 81 Suwmfa weiew, a8 dr
Igd g B &1 & M 319 I I daet 9 uRads & forg amn 511 ve1 21 98 9% tgd 9 we
§% & W19 subsidiary & &Y H ST GH1 §1 94 T 90 36 IR I 797 AT 3R o7 @it =
UG IR AT, S8 59 §b BT 30 B9 § I 59 59 96 $T T 96 3% 3fSAT § AoiX
T3, 59 HT SHUGT T 3R 50 TAR HRIS $YI 7| IUGWIRT #Eiad, H I8 91 gufely
P AT § [ S0P Ugel Wl 98 AR da UTgde 9 & wU H R AT off 3R I8 31
& fpu 9

S 9 R odd TR Il B 2, I ¥ 36T B B IR 31 981ed, H ORI BT R BT
ATET g 3R A HAT Sff ot e & €1 a8l W WY &1 §, 9% A% TR T 96 A6
HAHTR 21 37 dB1 BT T 98 7 Ao} 3T, dAfh1 IdT 19 79 H) T & i SR TS
We 6 3P BN BT 3 3B Ol W 6 3P 3SR &I Ao} fHA1 8, SUH SUHT
At firer feam B

HE1ed, § I 919 g9fely B8 aredl § {5 39 fou 78 o fean s e ¢ b gu da &
HOIR BIF | T § BT T TH SHdl BT H I8 ST A8 § b el by wy # Harsm? §
HAT SfT T AT AT (6 ATARST 390 I & 3fax T 9 AT AT BT T WIS IRE TAR
A &I F149 8 iR 3% A $© 7 9id Wl il 81 H I8 ST ared g & 37 g9 &
FIe= & 918 &7 ATI AT &1 § Sfchr AfaRist &1 It SgrRm g ?

ARIGY, W 96 P Adad RGN §&F 8, I fb IR IRBR HT §6 i1 81 SHHBT 1
had U1 HAAT 2T T IUDT IR FSUTICH BI 9816, AR &I dF <1 81 ©, dfch
I9FT <RI § T a8 Fiere wfdast § wurer 9 SureT ufded gihv, SUdT U &R 3R RGN
1 il & AR ST RN g dRISHIR ART 8 ST 20T 9 b (o7 N 37| fht off FRapry
% &1 I IT¥T BIAT T

TBIgd, A MR & UR e 36 i $fsar o1 fed ara St miftee gan g, a8
16 BIIR PRI 3N 81 TAR 9 7 16 TR BRIS BT Hibe HAR 8, FAIY BH 39 I 8l
TP 8, IS 91 Wl &1 B4 S9H AT &l & fb AR <9 & 9% - U1 BHRn 8, Afdh Jare
g ¢ o Sl /e 9@ o1 Aierd vwififaad s a1fey, Sue! A § an S9e 31T a1l
WRT T §72 AR WA I8 AT ©1 U SIHBRI & AJAR 381+ A0 &1 H 3R 1200 P
TGlel €, a1 ST4 9 one forth HY o Ireior &= & 1T &1 SHPBT AT IdoTd Hdberdr 32 T bhad
Yifthe HAM & foTT 39 & &1 91T AT 82 HBIed, 3R Hifthe BHI & foIu i o1 =19 foran
U, T 96 IAT6 TSIaT 2, b 3T GoITd Aol b 21 3 9137 J +ff SareT 3T fast=g e §
IR WIMhe FHHd ©1d da W1 AP &= 4 A b &
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ABIGY, ART U8 BT & fh WRGR gRI $dcl g3 b &1 <4 ¥ <9 & b1 fao=4q &7
HATYT 81 81 Wbl § gAY (aaT BT A8l § b s IR TS8R &1 91d $1 Sl
21 3R ¥ fUsel a1 ATel BT 3fI8¥ 3&d 8, 1 51l 9 MR, IR AR ST d o1, 7 98
o 3R ITHT AR faermet oMl I §hi & IRT 37218 fSuifvred o qon I8 9s-9s dArg #
W | HEIG, 9 U TdT BT ST AT A1 4 §9-9S 6 197 & 91 ) - &8 ! 7aiey, §
Y8 Pl ATedl § [ g3 9 B 4 B 78] Bl 8, Had 981 AR BH H T8 STId1 BT Adl
T B Gpar 31 ABiey, ¥ AMTd I1ea I 1= a8y & I o9 Iy | <) favy A 3rsdr
gl gl fIwy 78 € fib ©e 9 ®1 ATHR g1 811 9 Y81 8, U8 a1 Hel ¢ AR &4 594 Bl
3Tt ot TE © HfP T8 TAR I BT TP YRIST W 9 21 H I8 e ar8dl g fob ferssT
TS 81 & ITag]a@ ST 11 W1 gRT 8141 A11S Y|

g 91d I8 & fb ST Bl 3% T, I SuTeT 42} 9faw < 78 €1 89 99 39 8 © o fora oft
BIC-BIC 9% &, d 34 HCHA Bl IR el S1d TR A R 81 7 b BRI 1
dealings PR B, ITD! Sl TBR F AN TR o1 SHIAY § IIH IT Py ATl § 15 99
ITPR TR Hd SIS, FifP MR 909 31U clients 3R 31T services BT b UHR I &l 3
Ihd &, I 3HDT 19 Tl B

SUGUIIRT HEled, FHiAY § U8 A $el are el § (& dfe e 3ru dfdbw Rwew a1
HOIGd BRAT 8, 1 59 hddl JBIR b AR W 81, dfeth customers B, clients BT JfAem a1 &
foTQ =T B, 379+ ATATISD STRIET BT YRT DR P (I BRAT ST SATS ATY deb DT merger
HITE 8, H AT VAT AR §, TR AR IS H 59 $ls Afh w@iiar] 81 ST 8 3R SHPT
AR fehATHH 81 1T 8, A1 918 | TS YRI0T UGT ST 8 AR TS R0 UG B IAD] ATAT DI
i &1 919 B S 7, (A P ). 30 D TR fo # Aeiey onen @ wnifa & fog ag
T4, I8 9 @10 €1 3 fdd o1 €, a8 S) Aoff 31 91 B, difd § fbr a5 & sic-8ie
FE-AT BT F$ Al 4 e %, Fq5 4 e $% dM T1 Foldn §1 T1-T1ei B 4l i
B ALY AR s $T Ao I &1 1wl FAiay # e S = § (& omd dad
merger 1 91 T HINTT, hael ™ BT 91 79 BITU, gfcts 96 gRT S T8 social services
TR ft eq1 iU | eraTe|

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, the State Bank of India
(Subsidiary Banks) Amendment Bill, 2011, gives a new opportunity to the regional banks, which
have got a very great culture, to get merged with the State Bank of India. The State Bank of
Travancore, the State Bank of Indore, the State Bank of Bikaner, etc., are all having a long
history. It shows how the banking system has evolved in India in various kingdoms and also the
Provincial States. Therefore, it has got its own culture. These Banks know the needs of local
people and they address their demands accordingly. Their behaviour with the customer, the way
of lending, etc., differ in each State. Therefore, this is carrying a very great culture, and the
name itself gives a prestige for the people of that particular area. There is no doubt that now, it is
a day of merger, amalgamation, acquisition and all these things are coming up. Therefore, we
have to go along with the modernisation and also we have to see that in the globalised economy,
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our India should have the prestige of having the world’s largest bank. The State Bank of India is
one of the largest banks at the international level in terms of capital, human resources and also
the number of branches. There is no other Government bank having so many branches
throughout the world. Only private and multinational banks have their branches like this. The
large number of branches of the State Bank of India addresses the needs of local people, rural
people and the people of semi-urban areas. In that way, it has created a culture which reflects
the pan-Indian culture. Therefore, we have to take the acquisition and merger of all these banks

in that way also.

When there is a merger like this, when the subsidiary banks are acquired, then we have to
see that employees’ interests are also protected. Now, the employees are exposed to transfer at
the national level. They cannot say that they want to remain within their own States and also the
same area. But, there should be some leniency, at least, for some time. The people have got
some local roots because of the bank’s nature. That has to be considered. More so, nowadays,
many of the South Indian employees in various banks, including the State Bank of India, are very
often transferred to the North-Eastern States because many other employees are not willing to
go there. But, South Indians are going there, and they could not come back to their own area

when they are promoted.

All these factors have also to be considered while going in for a larger management. When
there is a management of the size of the State Bank of India, it should have much more leniency
with regard to the welfare of its employee. Many people come under the reservation category,
and, naturally, they also have links with the soil of their own State or area. That issue also has to
be addressed because many of the people cannot lead a separate life away from their own
State. Similarly, the State Bank of Indore employees must be having this kind of nature. That

aspect should also be considered.

Finally, Sir, there are issues like BASEL-Il norms, disclosures, and, international banking
system. The State Bank of India is following every such international disposition including
BASEL-Il norms. We are very proud of the State Bank of India for undertaking such ventures.

With these few words, | fully support this Bill.

MR. DEPUTY CHAIRMAN: Now, Mr. Tapan Kumar Sen. You have only three
minutes. ... (Interruptions )... The Business Advisory Committee has allocated only one hour for

this Bill.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | think, the allotment of the time is not

proportionate to the seriousness of the Bill. | stand to oppose the Bill, and, | oppose the Bill not

44



only on the face value of this particular Bill but also in the context of the overall policy of the
Government of India in the financial sector, with particular reference to the banking

sector.

Sir, as per the policy announcements of the Government, more and more people are
to be covered by the banking services. It is not only with regard to the State Bank but in
other nationalized banks also, a very active exercise for merger is afoot. This is going to work at
cross purposes by pushing out more and more people outside the purview of the banking

services.

The inevitable result of this so-called consolidation and merger process will be reduction in
number of branches in the name of duplication, and, ultimately a major portion of the people will
be going out. This is absolutely consistent with the Budget statement which says that more and
more private banks will be given licenses. So, a space is being deliberately created in the
banking areas by contracting the space occupied by the public sector banks, which are
operating in the nation’s interest. So, in this financial sector policy architecture, this Bill is not
going to help in any manner. As my friend, Mr. Natchiappan just now said, the basic reason for
covering the entire populace by public sector banking services is that it is our social

responsibility .

Sir, my apprehension stood confirmed when | came to know that yesterday, the Banking
Laws (Amendment) Bill, 2011 has been introduced. This Bill aims at strengthening private sector
banks and the foreign bankers, and expending their rights of banking operation on Indian soil.
Not only that, it also aims at strengthening the rights and dominance of the private and
multinational bankers even within the public sector banks, if they hold their shares. Sir, shares of
many of the public sector banks are off-loaded in the market, and, they have been lifted by the
many foreign companies, foreign bankers, and, many private players. So, in respect of voting
rights, their right is being liberalized. All taken together, a whole exercise is going on to contract
the space occupied by the public sector banks, including the State Bank of India, and, in that

direction, the whole merger process is going on.

Therefore, Sir, | request the Government to please keep in mind, particularly, the
experience of the global crisis, the kind of swindling and speculation, which the banks of USA
and Europe indulged into, and, which ended up in a total collapse of the entire banking system.
The billions and trillions of dollars had to be put in those banks by the respective Governments
just to save them from bankruptcy. ...(T/me ~belf r/ngs)... Our country remained comparatively
insulated only because the Indian banking system was not allowed to go in for that reckless
speculation and swindling. Public sector character of bank is the guarantee of that. They must

be dominant in the financial sector. In that respect, this exercise of contracting the space of
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public sector banking in country’s economy is dangerous and this Bill is one of the instruments.
...(Time-bell rings)... Many other instruments and many other laws have already been
introduced and many more are in the process. The hon. Finance Minister spoke about those
laws in his Budget statement. | consider this to be one of the integral parts of the dangerous
experiment that is being made with the financial sector of the country, much to the detriment of
the national interest. | insist this Bill must not be passed in the House. With this few words, |

record my strong opposition to this Bill. Thank you.

DR. YOGENDRA P. TRIVEDI (Maharashtra): Sir, | stand here to support the Bill. The Bill is
more of a formal in nature. The State Bank of Indore is already merged. This is only the question
of changing the name. But some observations have been made relating to finance and | would
like to comment upon the same that even though we always say small is beautiful, in financial
world, big is very often better. We have big banks which are international banks, like CitiBank,
Bank of America, Deutsche Bank, Hong Kong and Shanghai Bank. They are the banks which
are considered to be international banks, operating in all the countries. They are very powerful
banks. | think, it is very necessary that in our country, the State Bank of India should also
become equally big. It can become big by taking over the smaller banks which are probably very
vulnerable. Actually, the banks which have suffered and collapsed are normally the small banks,
the cooperative banks which have failed the depositors and the moneys have not come back.
The larger banks have got more flexibility. | am not saying that the State Bank of India should
shun away from its activity of social responsibilities, social obligations and rural credit. These are
the issues on which they will have to abide because this is something which is laid down by the
Government policy. They cannot deviate from that merely because they have become big. But
their size will allow them to compete in the world. Their size will have three or four implications.
One is their capacity to absorb the shocks when they come. The shocks came to the
international financial market not because they were big but because they are the people who
did excessive lending in the name of what is popularly known as the leveraging. If they had not
done it, they would have not suffered at all. | am not suggesting that by becoming big, the State
Bank of India is going for excessive leveraging or excessive lending. | think, it is necessary. The
size is important. They will be able to spread outside the country in a very big way and help the
smaller banks when they are in necessity, when they are in difficulty. So, | welcome this Bill and |
believe that the State Bank of India should become still bigger and not smaller at all, should

compete with all the banks in the world on the same footing. Thank you.
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SHRI SYED AZEEZ PASHA (Andhra Pradesh) : Sir, | stand here to oppose the proposal of
the Government vehemently because this consolidation or merger is not going to help in any
way. Seeing the facts and figures, | find that the arguments are unconvincing and lopsided. Now
after the merger, the SBI is going to become a much bigger bank. But, what happened to the
bigger banks in the United States and the European contingency. They have just fallen like a
house of cards. So, it is not proper now at this juncture to merge all the subsidiary banks with
the SBI. The Government is talking about financial inclusion. | wanted to say that nearly 60
crores of the population don’t have any bank account. So, let us first concentrate on seeing that
more number of branches are being opened and public should have the facility to open their
bank accounts. On the other hand, we are seeing that more than 3,000 rural banks have been
closed. What sort of financial inclusion are you talking about? The question is not of
consolidation. The question is about not having more banking. The Government should
concentrate on having more banks and then it should consolidate the gains of the public sector

banking. But the Government is not giving due attention to it.

Regarding subsidiary bank, | come to my own State where the State Bank of Hyderabad is
having very good business. It is helping agriculture sector; it is helping in rural development; and
it is helping in poverty alleviation. If you merge the State Bank of Hyderabad or the State Bank of
Travancore, which is also doing good service in Kerala, | think the respective States are going to
lose the finances because the headquarters of the SBI is in Mumbai and all the benefits will go to
other States instead of coming to our own State. This is another thing about which we have to

think seriously.

Keeping in view all this, | feel that the Government should reconsider its decision of going
for merger and it should give sufficient chance to the subsidiary banking system, which is really

functioning very well, to expand further in the coming days. Thank you very much, Sir.

sft forepm Tt (e wen): SuHTAf S, ST ert AR e S A de o ERaR
U] 980 TS Bl merge FX B 8 IR MM FHadl AETREGAT & WY § 0BT BT Goff o
% forg I2T W U fora 19T 81 IRAR 7 Uh UHR F I8 T Teld had ISl 81 F 7 Jae
BT AR A URT & T I &7 Pl B B aTdl §a | A9 < b s9HT 1971 |
AIFATZOI & d1€ “T” BTN BT §b [SFAIR BYD recognize fHAT AT 2411 <0 e Y &1 6
S B B TET T 3R e T+aliar 50 FRie | S1eT 2, e Bic-8Ic Wilal | 9199 € iR
I $ER A Helel B BT 8, SUBT AT B Y Bl § B off X8 82 I AIHAT GaIrSIc
AT BacT § off 3mar o 3R S9H ot I8 recommendation &Tﬁ@ﬁ?ﬁwa?\?ﬁ
ATl S0 8, ST TRTcd T 81 BT AR, Ifeeh TP T YHIS BT AT S0H ATHI0T

47



&3 & employees &, &1 & BTH B dTel AN &1 AT 31 98 97 § 3461 AR neglected Bl
MY 68 B B fh 39 S9PT professionally STd B Tl & MR 37601 Beaxd Afdq o1 e B
qrel B, I SUd 916 379 BT AT AT 3N ATAT B2 3P T ST, ST ifeR<! I I8 9,
ITH BIF-WT Beb AT AT, T MY FHH B ST 38 52 IS Gl (7ell B Uh ThR &b dhddl oTHI-
STHTS T B 319 ool § e bl FRf 21

MY B S BTt 3T FT HIHT § T2 21 MY BN §99 Bl vl SfBT a7 A = T8 ¢
R 2, Ifcw 991 & & 7 ff SBT3 ¢ 32 2 3R I Tifideay 91 ft A S8 T BRI &
Jor Tl oa) 9T B o7 32 © SR fhd o1 us o U1 FE1 @ v 81949 99 41 d &) drars
S P I el B ISTAT AT1 3T BN b 99 b fIT 51 B I8 & & 319 U TR |
Sp! g &b [HAMI Bl e B I dv8 | BT @ B 81 g a¥W, T 4 3P 3aK,
WT 9 3 BT AR BT S ST TAR JTTe] S 8, ST 37q-370 &1 H 98 AT B
PR IE o, SAPBT MY FTaR R ST 2 8 3R 98 M hadt 3afeTv & ATaeh! 31T MBR 91T Bl
RT UE BT & o AT 7Y MG T, Ifeth YT IR 98T B 91 B, AT YTd 93 B
1 B 3R 3T incentive T | AT ST TA-T HTH H 2 8, S0 TAR 78 U9 &I JHAM
BT A I &AHT $6H S Hff I 9, 319 S JHA B WRUTS B fhd TBR FRA?
IPBT BIs WRUTS BN dTel) 18T 81 39P employees HT T8 BB & b 9 WaT § AR THRNT
TIRE W affect TS, ST I=5 1 M faTer gt S o 3 9 il 39 91 J91 g8 81919
Ffeh 3T STBT merge B b B, Al A 1 875 8, 37 W AT &I < AR &1 b HHATRAT BT
e 1 B & qAT AL YR & Tl BT &1 I | TART SATHT b TI59c ¢ iR I8 7 U9
BT T & &, TET ATYHT T P 7Y ST Wil arell e &1 AT T & fo1w Sa1eT | SaTeT
TR AT 9 B b ATT SHR! B¥h BN 599 & {17 T IRT 99919 BT BRI o 32 Bl Af
AU A8 BT, A1 b T2 8RN #RT 31 &1 f+ae 2

SHRI NAMO NARAIN MEENA: Sir, in all, six hon. Members have participated in the
discussion. | thank them. | have noted their suggestions and inputs. Sir, hon. Members have
raised various concerns. | would like to reply to them. Shri Ramdas Agarwal, Dr. Natchiappan,
Shri Tapan Kumar, Shri Pasha and Shri Vikram Vermahave raised the question of merger and

justification of merger of Indore Bank into the State Bank of India.

Sir, here, | would like to tell the hon. Members that merger with a bigger bank is an on-
going process. | would like to inform the House that there were 35 bank mergers since
nationalisation of banks in 1969. Out of these, there were 25 bank mergers with public sector
banks acquiring private sector banks. In two cases, public sector banks have acquired public
sector banks and in eight instances, private sector banks acquired private sector banks. The
current policy of the Government on consolidation, leaves the initiative for consolidation to come

from the management of the banks themselves with Government playing a supportive role.

48



1.00p.m.

Sir, another question was raised why the Indore Bank was merged with the State Bank of
India. Sir, the SBI was holding 98.05 per cent of the shareholding of State Bank of Indore and it
was substantially owned by it. The State Bank of Indore was the smallest associate bank having
majority of its branches — in total, 472 branches — located in Madhya Pradesh and
Chhattisgarh. The State Bank of India has total over 13000 branches and 152 international
branches and because of the technological advancement in Core Banking Services, the
customers of Indore Bank will now have access to the entire network of the State Bank of India.
Sir, while considering this merger, it is considered that all the stakeholders — shareholders,
customers and employees — will benefit from the proposed acquisition. Thus, the acquisition will
be in the overall public interest and it will contribute to all-round growth in business and

improved efficiency of operations.

Sir, hon. Member, Shri Ramdas Agarwal, Shri Pasha and some other Members also said
that they have the apprehension that there will be no branch expansion. | would like to inform the
hon. Members in this House that at the time after the bank nationalisation in 1969, there were
about 11900 branches in the country as on March 31, 1971 and today, there are over 86000
branches in the entire country and the expansion is going on. On an average, 4500-5000

branches are being opened in the entire country.

sft SR TIfYT (ISHN): IR, UIgde FEW fha €, Ugde §dl B giEs e
87

SHRI NAMO NARAIN MEENA: Sir, they are being opened and financial inclusion is on the
top priority agenda of this Government. As the hon. Members are aware, the F.M., in his Budget
Speech, has assured us that there are 73,000 habitations over the population of 2000 and
above; they will be provided banking facilities by providing banking correspondents. And we
want to connect all the population, those who are left out, with the banking facilities. Recently, in
the month of February, an Abhiyan, Swabhiman Abhiyan, was launched by hon. Soniaji, in the
country, to connect all households, those who are left out, with the banking system. We are
going to connect all the persons, those who are left out. This is an ambitious project, and we are

going to achieve this goal.

Sir, another question was raised by Natchiappanji and Vermaji regarding the service-
conditions of employees of the Bank of Indore. Sir, the interests of employees of the erstwhile
State Bank of Indore will not be adversely affected. Suitable clauses have been incorporated in

the Acquisition of State Bank of Indore Order so that the pay and allowances offered to the
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officers or the employees of the erstwhile State Bank of Indore shall not be less than the overall

pay and allowances as they would have drawn.

Similarly, officers or other employees who have retired shall be entitled to receive their
benefits, rights and privileges from the transferee bank, /.e. State Bank of India. Further, the
Provident Fund, the Gratuity Fund and the Pension Fund or any other fund of the transferor bank

shall continue with the transferee bank.

So far, questions were raised about the transfer policy and the welfare of employees. |
assure the hon. Members that the welfare of employees of all the banks is being
looked after by the bank management, and we will ensure that their interests are fully

protected.

Sir, one question was raised about the health of the State Bank of India and other Banks.
Sir, here, | would like to clarify that in the priority sector, State Bank of India has achieved 38 per

cent and the target of achieving 40 per cent will be achieved in this financial year.

Regarding the health of our banks, they are all doing very well; they are all in profit and are
doing a commendable job for the people of this country. Hence, during the global crisis, our
banks did excellently well. The credit goes to the Regulator, RBI, and the Banks and their

employees. Our banks stood the test of time.
With these remarks, Sir, | commend that the Bill may kindly be passed.
SHRITAPAN KUMAR SEN: Sir, | want to seek a clarification.
MR. DEPUTY CHAIRMAN : Which clarification? He has given such a detailed reply.

SHRI TAPAN KUMAR SEN: Sir, the hon. Minister has just given the figure of growth of a
number of branches from the day of nationalization. Will he kindly enlighten us with the figure of
growth of all branches from 2002-03 onwards when the whole concept of merger of the
subsidiaries with the State Bank came? So, the State Bank and its subsidiaries taken together,

what is the growth in the number of branches after that period?
sft =Y At (ariy U en): WA I rural areas & 3HER WA TRAT ... (ALH)...
sft Suquf: 98 91 qar for ... (@uT). ..

ft 5Y Igham. AfHTT Urban areas & 3iex T Y 2T WIaT 71 71 39 WX B ban 872
...(FIHT)...

st SR AIfT: TR, ISR HTICICH . .. (FTHT). ..
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sft Sypmafar: =7, =TT, Bank of Rajasthan T ICICI | TS connection TT&l 21 ...(STaEl)...

sft 7Y sRTon o W7, AT GEwT A ve HE1 SoT € % wa tRar # & TE g
T g1 3nfl Rerd 9 =1 T liberalize policy T &, ST ATAT | SATET UMY &A1 H o Gol, T9F
fog gifersfl # a1g oA fran 2 & Tav eoiR 9 1 .. (@gme).. @™ g9R 9 AW $
ST ATl M 3R B | . (agr)... fowd) TeR &1 ...(sgagm)...

2} faep guf: T B9TR &1 71d BBl BIATR? ...(&d9T)...
MR. DEPUTY CHAIRMAN: He is asking about rural areas.

sft 71 ARTor Hom: W), W) RIS & forw 101 B uiferdt 21 3nft 86,000 ATt § W
A 32,000 IMETY WX URATS H &, 911 99 31 TRATe # 81 @1 98 e g 6 suer d
SATGT § 3rd TRATS # @iel o 98 8, W9dl URATS & forg apft St ifefl 918 718 2, S
Pl ARG ...(TGHT). .

sft 5t gk I=, ordw v, 7 fo5 v oiRarst & s gRars & forg aia @1 8l
sft Suzpwmafy: ords vRarst # §fd 2

SHRI NAMO NARAIN MEENA: Sir, 63 per cent branches are in urban areas. There are only

37 per cent branches in rural areas. Our thrust is to open more and more branches in rural areas.
MR. DEPUTY CHAIRMAN: Shri V.P. Singh.

SHRI TAPAN KUMAR SEN: Sir, since 2003 after the whole concept of merger of the

subsidiaries with the State Bank of India.... (Interruptions)....
SHRI'V.P. SINGH BADNORE (Rajasthan): Sir, you have called me.

SHRI TAPAN KUMAR SEN: What is the growth in the number of branches?

...(Interruptions)...
SHRIV.P. SINGH BADNORE: Sir, you have taken my name.

SHRINAMO NARAIN MEENA: Let me answer this. Sir, the growth was slow in earlier years,
but when our Government took over, we started expanding the branches in a large number.

Roughly, the average number is 3200 every year since 2004-05. The growth is expanding.

SHRI V.P. SINGH BADNORE: Sir, my clarification from the Minister is this. The Minister is
talking about the merger. If there is a merger, it is not a one-way traffic that a bigger bank can
take over a smaller bank. It is a two-way traffic. Have the views of the small banks and their
employees been taken into consideration? Are they interested in this merger? If they are not

interested in this merger, what sort of a work have you done before merging them?
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SHRI SYED AZEEZ PASHA: Sir, the hon. Minister says that the subsidiary branches are
doing a very commendable job. Then why is this merger? When they are doing a commendable

job, let them continue with the commendable job. What is the need of merging them?

MR. DEPUTY CHAIBRMAN: Now, no more clarifications. Please answer these two

questions.
SHRI VIKRAM VERMA: It is a punishment for them.
MR. DEPUTY CHAIRMAN: Please listen to the Minister. 9TfoT Sft, Ul
SHRINAMO NARAIN MEENA: | have already clarified the policy of the

Government on consolidation. The Government leaves the initiative for consolidation to come
from the management of the banks themselves, with the Government playing a supportive role.
We do not encourage them as a Government. But if the Boards of two banks decide to merge, it

is up to them to merge.
MR. DEPUTY CHAIRMAN: Now, the question is:

That the State Bank of India (Subsidiary Banks) Amendment Bill, 2011, as passed by Lok
Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration of the
Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI NAMO NARAIN MEENA: Sir, | beg to move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned at eleven minutes past one of the clock.

The House re-assembled after lunch at eleven minutes past two of the clock,
MR. CHAIRMAN in the Chair.
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